\ 2001 TEM NO. 2 COURT NO. 2 SECTI ON XVI A
[ PART- HEARD]

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s)for Special Leave to Appeal (Cvil) No(s).29337-29338/2008

(From the judgenent and order dated 23/07/2007 in RP No. 4/2007 & LPA
No. 149/2007 of The H GH COURT OF JAMMUIKASHM R AT SRI NAGAR)

MOHAMMAD AFTAB M R Petitioner(s)
VERSUS
STATE OF J & K & ORS. Respondent (s)

(Wth appln.(s) for bringing on record additional documents and
perm ssion to file addl.docunents and pernmission to file

addl . docunents and with prayer for interimrelief and office
report)

( for final disposal )

Dat e: 09/03/2011 This Petition was called on for hearing today.

CORAM :
HON BLE MR, JUSTI CE ALTAMAS KABI R
HON BLE MR JUSTI CE CYRI AC JOSEPH

For Petitioner(s) M. Manoj V. CGeorge, Adv.
Ms. Rifat Ara, Adv.
Mohd. |rshad Hanif, Adv.

For Respondent (s) M. Gaurav Pachnanda, Sr. AAG
M. Suni | Fer nandes, Adv.
M Si dhant Goel, Adv.

M.  Rahil Kohali. Adv.

UPON hearing counsel the Court made the follow ng
ORDER

Hear i ng concl uded.
List "for judgnent" on 31st March, 2011, at
t he top.
(Sheet al Dhingra) (Jugi nder Kaur)
Court Master Court Master



